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SHRI DHARANIDHAR BASUMA-
‘"TARI: Madam, the hon. Minister was
talking about the weaker sections also.
There is a statutory provision in the case
of Scheduled Castes and Scheduled Tribes.
They are appointed in Class T and II ser-
vices, I have been approached by many
of them that they have not been allotted
houses. Because ‘of an inferiority com-
lex, they are not able to approach the
officers concerned. That is why I sug-
‘gesy that there should be reservation for
Scheduled Castes ang Scheduled Tribes in
the matter of allotment of houses.

SHRIMATTI MOHSINA  KIDWAIL:
Madam, the hon. Member is talking about
built-up houses for Scheduled Castes and
Scheduleq Tribes, Here T would like toi
point out that the schemes are formulated
by the State Governments, From HUDCO
side, which is the existing financial institu.
tion in this regard, 55 per cent of the
loans is meant for the weaker sections;
25 per cent for SC/ST people and 30 per
cent for other weaker sections, The State
‘Government sent the schemes and after
these schemes are sanctioned, I think they
will be giving the houses to these sec-
tiong of the people.

SHRTI DHARANIDHAR BASUMA-
TARI: I do not mean the State Govern-
ments.

SHRIMATI MOHSINA  KIDWAI:

“Then?

SHRI DHARANIDHAR BASUMA-
TARI: Delhi is the Capital of the country.
Scheduleq Castes and Scheduled Tribes
people are appointed in Class I and 1T
services. But up till now, they have not
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been allotted any house in spite Of their
prayer... (Interruptions)

THE DEPUTY CHAIRMAN: This is
not relevant.

SHRI DHARANIDHAR BASUMA-
TARI: I would like to know whether there
will be a provision for reservation for Sche-
duled Castes and Scheduled Tribes in the
matter of allotment of houses.

THE DEPUTY CHAIRMAN: You are
asking about the allotment of houses. The

question is about the guidelines,
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THE DEPUTY .CHAIRMAN: Question
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THE DEPUTY CHAIRMAN: You give
a notice. We will see.
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Demand .of Aid by Andhra Pradesy for
Rice Production

*185, SHRIMATI RENUKA CHOW-
DHUARY:

SHRI MUKHTIAR SINGH
. MALIK:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it is a fact that the Govern-
ment of Andhra Pradesh have recently
approached the Central Government for
Rs, 80 crores to raise the
production of rice, in that state; and ’

(b) if so, whether the demand has since
been comsidered by the Centra] Govern-
ment and if 50, the decision taken thereon?

THE MINISTER OF AGRICULTURE
(SHRI BHAJAN LAL): (a) and (b) The
Union Government have formulated a Spe-
cial Foodgraing Production Programme in
consultation with 14 States and Andhra
Pradesh is one of them. According a mu-
tually agreed Special Foodgrains Produc-
tion Programme, with rice as the focus
crop in 8 selected districts viz; Bast Goda-
vari, Chittoor, Nalgonda, Khammam,
Karimnagar; Nellore; Warrangal and West
Godavari, is being implemented in Andhra

© Pradesh during 1988-89 with a proposed

Central assistance of Rs. 4.61 crore for
increasing the production of rice.

In addition, for creating assured irriga-
tion facilities, it is proposed to provide Rs,
6.21 crore for shallow tube-wells/dug-
wells in these 8 selected districts, Under
the Million wzlls programme for SC & ST
small and marginal farmers an amount of
Rs. 49.47 crore has been provided for
Andhra Pradesh. |

Expansion of the capacity of the Vanaspati
plant, Khanna, Punjab

*186. SHRI PAWAN KUMAR BAN-
SAL: Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:

(a) "whether the Punjab State Marketing
Federatlun have recently applied for @
licence to expand the capacity of the Vana-
spati Plint a; Khanna from 50 MT capa-
city t¢ 300 MT and also for an additional
licence of 100 MT per day; and



